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HON BLE SHREE PRAKASH SI NGH, J.

Vakal atnama on behalf of the opposite party no.2
filed by M. Sagar Singh, |earned counsel is taken
on record.

Heard |earned counsel for the applicant, |earned
counsel for opposite party no.2 and |earned A G A
for the State and perused the record.

The instant application under Section 482 Cr.P.C
has been filed for quashing the Charge-sheet dated
21.02. 2026 beari ng nunber 01 agai nst t he
petitioners, arising out of Case crine No.
0218/ 2025 under section 69/352/351 (2), 115 (2) BNS
District Lucknow bearing title "State Vs. Mhd
Adeel & others" pending before the ACIM Room No.
23, Lucknow at Case crine No. 0218/ 2025 and the
consequent proceedi ngs thereto..

Lear ned counsel appearing for the applicant submts
that the applicant is innocent and has fal sely been
inplicated in the instant case. He next added that
under sone m sunderstanding, the instant F.1.R has
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been | odged against the applicant and thereafter,
the parties have amcably conpromsed their
di spute. The conprom se deed has been reduced in
witing on 19.3.2026, which has been annexed as
annexure no.3 to the instant application. He next
added that now there is no grievance in between the
parties wth each ot her and the crimnal
proceedi ngs against the applicant are the futile
exercise as there is no fate of trial and that is
anpunt to harassnent of the applicant and thus, the
crimnal proceedings against the applicant may be
guashed.

In addition, he argued that the alleged victim was
maj or at the tinme of incident and subsequently, the
applicant and the alleged victim perfornmed their
marriage and they are living with each other as
husband and wife. He added that marriage has also
been got registered with the office of Marriage
Regi stration O ficer on 18. 2. 2026.

On the other hand, |earned counsel appearing for
the opposite parties has supported the version of
the learned counsel for the applicant and submts
that the parties have settled their dispute
am cably through a conprom se deed and there is no
further grievance of the opposite parties against
the present applicant and the crimnal proceedings
agai nst the applicant nay be dropped.

Learned A .G A appearing for the State has no
objection to the contentions aforesai d.

Now whet her the parties have, in fact, conprom sed
the matter or not, can best be ascertained by the
court below as such conpromse has to be duly
verified in presence of the parties concerned
before the Court.
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Accordingly, this application is disposed of with a
direction to the court concerned that if any such
conpromse is filed before it, it shall issue
notices to all the signatories to the conpromse
requiring their personal presence and, thereafter,
proceed to verify the conpromse. If the aforesaid
conpromse is verified, a report to that effect
shall be prepared by the court and the conprom se
wi Il be nmade part of the record.

The court in that scenario wll allow the parties
to obtain certified copy of the report as well as
conpromse and it will be open to the applicant to
approach this Court again for quashing of the
pr oceedi ngs.

For a period of three nonths, the proceedings
initiated against the applicant in , shall remain
stayed so far as applicant are concerned.

Ofice is directed to return the original
conprom se deed to the |earned counsel for the
applicant, if any, after taking the photocopy of
t he sane.

March 31, 2026

Ram Murti

(Shree Prakash Singh,J.)

High Court of Judicature at Allahabad,

Lucknow Bench
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